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Shri Purushartha Satish, Advocate for the Appellant 
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Miscellaneous Order No.  M/  10180  /2023 

                                                                     DATE OF HEARING: 17.08.2023 

                                                                    DATE OF DECISION: 17.08.2023 

RAMESH NAIR 

Shri Purushartha Satish, Learned Counsel appearing on behalf of the 

applicant submits that amount involved is more than Rs. 2 Crores and the 

issue involved is demand of Central Excise Duty from the SEZ Unit despite the 

applicant is paying Customs Duty. He submits that since this is a recurring 

issue, early hearing maybe granted.  

Considering the submission made by learned counsel, early hearing 

application is allowed. Appeal be listed for regular hearing on 27th September, 

2023. 

(Dictated & Pronounced in the open court) 

 

RAMESH NAIR 
MEMBER (JUDICIAL) 

 
 

 
C.L. MAHAR 

MEMBER (TECHNICAL) 


